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CeGeSeCe. for the respondégfs.

Issue notice on the resfgpdents
why the application should noi be
admitted and reliefs sought allow-
ed, Returnable on 10-9-96. List
on 10-9~96 for-consideration of
show cause and for Admission.‘

Steps within to-day.

Registry should issueﬂ the
notice immediately.

Pendency of consideration of
Admission shall not be a bar for
the respondents to dispbseg,of
the representation dated 27/-6<96

stated to have been sent by the
applicant to the Director General
of Assam Rifles, Shillong through
proper channel. Further the res-~
pondents are directed not to
implement the impugned transfer
order No.11012/A-21/96/317 %ted
24-6-96 (Annexure 7) ~ lettex
N0.11012/A=121/96/1590/dated
13-8-96 (Annexure 10) pending dis-
posal of show cause and cons;dera-

tion of Admission. _
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10-9=96 . Learned counsel Mr.B.Banerjee
' for the applicant. None for the’ respon=

dents. Show cause has not been submitted
Adjourned for show cause and considera-
tion of Admission on 23-9-96. "
Interim order dated 27-8-=96 shall
- ‘

continues

‘. Learned counsel Mr B.Baner jee for
the applicant. : T
At the request of learned Sr.C.G.S;»

C Mr S.Ali list on 27.9.96 for considera-

tion-of admissione.

G BT T |
: S . T Interim order dated 27-8-96 shall i
Y A | o S continue. 8
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27.9.96 _ ‘Mr B. Banerjee, learned counsel
%)67')6 sl : for the applicant is not present due to

personal difficulty as mentioned by Mr

K. Bhattacharjee. Show cause has not

5,/\,@ WVQW '\NJ' (9"*"‘ ‘ been submitted and Mr S. Ali, learned

{\'\/S ' Sr. C.G.S.C. seeks one month time for
Dfn ' filing the show cause. ‘
, 7}9\0\ List for show cause and consider-
_ : ' . ‘ation of admlssmn on 12.11.96.
el i S . . - N . .
PRI S : " Interim order dated  27.8.96
' : . ‘ . shall continue till disposal fo the show
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_ Learned”:._‘codnsel Mr B. Banérjee
for -the 'appfic’a'nt”" Learned Sr. C.G.S.C. Mr
S. Ali for the respondents. Show cause/wrltten
qtatement have been submitted by respondent

“INos. 1, 2 3. and 4 and served.Zon Mr Banerjee

e today. Mr Baner]ee " subrhits® ‘that - .he, | needs,

“time " for 1nStructlons. He also submits that

the applicant has since been transferted ‘to « ...

CGHS, Patna -vide order No.A-22012/33/96-
CHS-II dated 20.9.1996, but he has not been
released. Mr Ali seeks time for instructions

on the latest development.

i In the circumstances list for consider-
ation of admission and disposal of show cause/

written statement on 29.11.96.

*+  Member

Mr.BveBanerjeé counsel for the

'apjplicant. Leavé note'ofb Mr.S.681i, Sr.

COGQS.C' s
List for consideration of Admission

on 5-12-96. :
r-ien%

Learned counsel Mr B. Banerjee for
the | applicants. Learned Sr. C.G.S.C. Mr S. Ali
for the respondents.

| This application has been submitted
byfthe applicant for quashing and ‘setting' aside
hisj order of transfer from 30 AR to 18 AR,
No.11012/A-21/96/317 dated 24.6.1996 (Annexure-7),

to repatriate the applicant to his parent department,

—C-:entral« Health Service under the Ministry of
Health and Family Welfare, Government of Indiay

- and to post him to a place of his choice in terms

of 0.M.No.20014/3/83.E.IV dated 14.12.1983 of

-
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the Mmlstry of Fmance, Government of India. The

respondents have submltted their written statement.

. Now it transplres that the applicant’ "has smce'

been repatrlated t6 h1s parent department and
transfer’s from Assam Rifles - to CGHS Patna vide -

order No.A. 22012/33/96 -CHS-II  dated 20.9.1996

of the Ministry of Health and Family. Welfare.

Thus the reliefs sought by the applicant in “this
applleatlon have already materialised and, therefore

the application has become

the
extent the applicant has been granted relief by

mfructuous “to

Mr Banerjee, however, submits™

that. the applicant has not been released till date.

. After hearing Mr Ali and Mr Banerjee
the application is disposed of as the applicant
had already obtamed the relief from the respondents
as indicated above with a dlI‘eCtIOI’l to the respondents
to release the,appllhcant pursuant to the transfer
order dated 20.9.1996 as early as it is adrninistra-
' Nos.2, 3 and
directed to rétain the applicant

tively convenient. The respondent
4 are further
in the present place of .posting at 30 AR till
his release pursuant to the transfer order dated
The respondent No.l
is_directed to Keep one post of Senior Medical
Officer ‘

vacant for the "'apblieant pending his release by

in the Central Health Services, Patna, .

respondent Nos_.2, 3 and 4 mentioned above.
" The' aplil'ic‘ation is disposed of as above.

." Copy of the order may be furnished

'to the counsel for the parties. -

Member> L



S . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH

&Xribunals Act, 1985,

A

O.A. No. _45;5524/96

Dr, Shib Shankar Shah

-Versuse

Union of India & Ors.

ok
.%&87;

under Section 19 of the Administrative

INDEX

Sl.No. Annexure  Particulars Page No.

1 - Application 1-19

2 - Verification 20

3 1 Appointment letter dated 21-24
6.11,87

4 2 Transfer/posting guidelines 25-27
dated 29.8,92

5. 3 - Option for transfer 28
dt. 04,05.96

6 4 Forwarding letter dated 29
15.5.96

7 5 Forwarding letter dated 30

3 o 24.8.96.
2 6 Forwarding letter dated 31
, £€8.7.96 :

9 7 Impugned Transfer/posting 32
order dated. 24.6,96:

10 8 An ExtEact of Q.M. dto14012. 33"‘34
1983 .

11 S Certificate issued by Asso- 35
ciate Professor, RIMSR@ dt.
27.6.96

12 10 Posting Order dt. 13.[8.96 36

Filed By @
Date : ‘
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1.

2.

4.

5.

Particulars of the Applicant.

Dr. Shib Shankar Shah
Son of late Ram Ratan Shan
Sr. Medical Officer,

30 Assam Rifles,

C/o 99 APO v eeees Applicant

Particulars of the Respondents

The Union of India
through the Secretary to the Govt. éf_India
Ministry of Health and Family Welfare,

New Delhi,

The Secretary to the Government of India,
Ministry of Home Affairs,
Government of India,

New Delhi.

The Director General of Assam Rifles
Ministry of Home Affsirs

Assam Rifles,

Shillong

The Commandant,

30 Assam“Rifles,
C/o 99 A.P.O.

Dr. N.I.Singh,

Sr, Medical Officer,
18 Assam Rifles,

C/o 99 APO 4 eesseee. Respondents

B SwB  SHANKER SHpH



3. Particulars for which this application is made.

This application is made against the transfer '
and posting order issued under lettervNo. 11012/a-21/96/
317 dated 24.6.96 whereby the applicant is sought}to be

transferred and posted from 30 Assam Rifles i.e. from
Imphal to 1€ Assam Rifles i.e. Lunglei, Mizoram‘and also'
against the order issued under letter No. 11012/a-121/96/
1590 dated 13.8,96 and also praying for a direction upon
the respondents to continue to allow the applicant at
least for a period of Qneryear in the present place of

posting i.e. at Imphal, 30 Assam Rifles,

4, Limitation
That the applicant declares that this application

is filed within the prescribed time 1limit in Section 21

of the Administrative Tribunals Acti, 1985,

5. Jurisdiction

The applicant further declares that the subject
- matter of the case is within the jurisdiction of the Hon'ble

6. Facts of the case

6.1 That the applicant is a citizen of India as such

he is entitled to all the rights and privileges guaranteed
under the Constitution of India. The applicant is presenly
serving as Senior Medical Officer in 30 Assam Rifles, Imphal

Manipur,

PR SH8 SHAN KER. SHAH



6.2 That your applicant although initially appoint-
ed in the year 1985 on temporary basis as medical Officer
under the Directorate General of Assam Rifles and posted
at 16 Assam Rifles i.e. at Ghaspani, Nagaland, however
the applicant subsequently qualified in the competitive
examination conducted by the Union Public Service
Commission on All India basis and on the recommendétion
of the UPSC the applicant was appointed as Medical Officer
in the CentrallHealth Sérvices vide Office Memorandum

Noi A.12025/84/87~CHS~I dated 6.11.,87 issued by the
Government of India, Ministry of Health and Family
Welfare. In the said Memorandum dated 6.11.1987 in
paragraph 10 wherein it is stated that the applicant

be liable to serve in Defence service or post connected
with the defence of India for a period of not less ﬁh@n

4 years including the period spent on training if any, if
so requieed and the applicant initially posted under the
Directorate General of Assam Rifles after being fegularly
‘appointed in Central Health Services, The Director General
of Assam Rifles is an organisation under the Ministry of
Home Affairs but the organisation of the Directérate
General is connected with the defence of India. The
applicant initially posted at Ghaspani, 16 Assam Rifles,
Nagaland and continued even after his regular appointment
.in the Central Health Services under the Ministry of
Family and Health Welfare. The applicant served at
Ghaspani upto December 1990, Be it stated that Ghaspani
of Nagaland'is a very interior place in the state of

Nagaland and he had served there for a period of 5 years.

A copy of the Office Memorandum dated 6.11,87
is annexed hereto and the same is marked as Annexure-l,

M nd SHANKURA SHAY
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6.3 That your applicant was transferrediénd‘
posted to 25 Assam Rifles i.e. in Ukhrul District of
Manipur in the month of December 1990 from 16 Assam
Rifles. Ukhrul is also located near Burma Border and

is a very hard station in the State of Manipur and the
appliﬁgnt was continued to serve there till September
1993 i.e. about 3 yearsd Thereafter the applicant was
transferred and posted to 30 Assam Rifles i.é. at Imphal
in the month of September 1993 and in the present place
of posting i.e. at Imphal the applicant has completed

only 2 years 11 months till filing of this application.

6.4 That the Directorate Géneral of Assam Rifles

vide their Circular as regard tran$fe; and posting
guidelines #ssued under letter No. A/1-4/92-82/39
dated 29.8.92 wherein the changes is brought as regard
tenure of transfer and posting in'Unit locations after
considering the representations/suggestions receipt from
Range Headquarter/Units in the subject matter. As per
the guidelines of transfer and posting classification of
Unit kawsx for tenure is also made by the Directorate
General of the Assam Rifles. In Appendix A to thé Circular
dated 29.8,92 the 30 Assam Rifles has been classified as
'C' category and the tenure of posting is 4-~5 years. In
the bottom.of the circular dated 29.8,92 a clear note is
given whereby it is stated that it will be ensured that
after a tenure in a type A unit_individual will will be
posted to Type 'C' and then type 'B' before going back

to type 'A'. It is further dtated that it should be ensured

WJ\ SHB SHANKER. SHAH



that persons are not posted back to the same type 'A’
UniQ;Zreas where similar condition are prevailing, where
they have served earlier. In this connection it may be
stated that the applicant has already served at 25 Assam
Rifles at Ukhrul District of Manipur near Burma Border
which is declared as 'A' type category in terms of the
Circular dated 29.8.92 issued by the Directorate General
of Assam-Rifles and the applicant had served there almost
3 years. Thereafter‘only he was transfered and posted at
30 Assam Rifles which is declared as Category 'C' and where
the tenure of posting is declared for 4-5 years as per
circular dated 29.8,92, The applicant on completion of
4=5 years of service is entitled to be posted at Type 'B'
category Units/Station. Be it stated that the applicant
till_filing of this application has been completed only

2 years and 11 months at the present Unit i.e.30 Assam
Rifles ,_Cétegory ct Unit; Therefore he is entitled

to complete the tenure of 4-5 years at 30 Assam Rifles

at Manipur,.

A copy of the Circular issued by the Directorate
General of Assam Rifles dated 29.8.,92 is annexed hereto

and the same is marked as Annexﬁre—Z.

6.5 That your applicant on 4th Bez May 1996 submitted
an application requesting his transfer/repatriation

indicating opetion for transfer and posting on preference

basis for 5 stations of the Office of the Central Covernment

Health Services i.e. namely;

is CGHS - Guwahati/Patna
iis, CGHS - Allahabad
iii., @GHS - Kanpur/Calcutta

P SHB  SEEANIGER SHA



In the said applicant the applicant has also mentioned
that he had served more ﬁhan 10 years in difficult areas
of North Eastern Region i.ef Nagaland, Manipur in the
capacity of Medical Officer/Senior Medical Officer under
the Assam Rifles. In thé col. No.\? of the applicatton
for transfer it is also indicated that the reason for
seeking transfer due to prolong stay in Assam Rifles

- and also on the ground that he has completed the service |
of more than fixed.tenure in North Eastern Region. This
application was forwakded to Manipur Range, which was
duly_xaxwaxéﬁ&xxa recommended by the Commandant, 30 Assam
Rifles. Then the Deputy Director (Admn.) of Manipur Range
forward the same to to the endorsement with the remarks
of the DIG, Assam Rifles for necessary action addressed to
Headquarter{"IG,;Assam Rifles (North) vide letter No.
I1.12020(B)/A/96/453 dated 15.5.96 thereafter I.G. Assam
Rifles again forwarded the application of the present
applicant for transfer from Assam Rifles to Directorate
General of Assam Rifles , Shillong vide letter No. I. 120/
5334 dated 24,5, 96. The application for hisg transfer/
repatriation to Central Health Services is also forwarded
by the Office of the Directorate General, Assam Rifles
addresseéd to the Under Secretary, Government of Indiq,
Ministry of,Health and Family Welfare vide letter No.
1.14015/289-87/35-AR/ME (A) dated €.7.96 and the same is
now pending for consideration with £he Ministry of Health

and Family Welfare,

A copv of the application dated. 4.5.96, forwarding
letters dated 15.5,96, 24,5.96, 8;7.964a:e annexed hereto

and the same are marked as Annexures 3,4,5 and 6 reSpectively.'

PR SB  SHANIS S SHAY



6,6 _ v ﬁost surprisingly the_Commandant 30 Assam

Rifles in pursuapcé of the Directorate General of Assam
Rifles_Signal No., A-1589 dated 21,.6.96 issuedltransfer‘
and posting order under letter Nol 11012/A-21/96/317 dated
24.6.,96 whereby the applicant is now sought to be trans=-
ferféd from 30 Assam Rifles, Imphal to 18 Assam Rifles
i.e. Lunglei, Mizoram in total viblation of the Directorate
General of‘AssamlRifles transfer and posting guidelines
iséued under Circular dated 29.8.92. In this connection
it may be stated that the applicant has completed only

2 years 11 months in the presenﬁ place_of posting i.e.

at 30 Assam Rifles, Imphal whereas as per the Circuiar
dated 29.8.92 the tenure of posting at 30 Assam Rifles is
4-5 years but the applicant is now transferred ang pPosted
viqlating_thé_transfer and posting guidelines of the
Directorate_Geperal.fAssam”Rifles only to accommodate

br. N.I. Singh, Senior Medical Officer pasted at 18

Assam Rifles i.e. Lunglei,Mizoram., Be it stated that

Dr. N.Inoba Singh who is also under order of transfer
from 18 Assam Rifles to 30 Assam Rifles in place of the

present applicant is kighX hailed from Imphal, Therefore

to accommodate RxxxNyNX Dr. N.T. Singh, Sr. Medical Officer,

the Directorate General of Assam Rifles has violated the
transfer and posting guidelines issued under letter/
circular dated 29.8.92, Therefore the transfer order is
mala fide and the same is issuéd only to show undue
advantage to Dr. N.I.Singh, Sr. Medical Officer whereas as
per transfer and posting guidelines the applicant.is enti- -
tled to serve in the present place of posting 4-5 yvears

whereas he has completed only 2 years and 11 months in

R SHb SHANKER, ~ SHAH
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the present place of posting. In this‘connection'it
may further be stated that there is no indication that
the transfer and posting order issued due to administrative

exigencies, The circular issued by the Directorate General

of Assam Rifles issued on 29.8,92 as regards transfer

and posting used to be followed féry strictly whereas the
Directorate General of &;sam Rifles has made ddparture in
the instant case violating his own transfer and posting
guidelines only to show favourtism to Dr. N.I.Singh,
Senior Medicai Officer. Therefore the transfer order is
absolutely mala fide and the same is liable to be set

aside and quashed.

A copy of_the'transfer and posting order dated
24.6,96 is annexed herewith and the same is marked is

Annexure-7.

6.7 That the applicaﬁt‘begs to state that he is

a member of the medical officers belongs to Central
Health Services therefore as per the original appointment
letter clause 10 of the appointment it is clearly stated
that the applicant is liable to serve in Defence Service
or post connected with the Defence of India only for a
period of 4 years whereas,thé applicant after his avpoint-
ment served Assam Rifles nearly 11 years therefore his

is entitled to be posted as per his option in any of the
office of the Central Government Health Services and he
is not liable to serve any more under the Directorate
General of Assam Rifles. The repatriation sought by thé
applicant vide his appliéation dated 4.5.96 where he had
clearly indicated that since he has served the North

Eastern Region for a prolong 11 years he is entitled to

PR SiB SH ANKER. SHAH



be posted/repatriated to any of the Office of the Central
Health Services as per option indicated in the application
dated 4.5.96., and the same was duly forwarded by the
Directorate General of Assam Rifles, Shillong to the
Ministry of Health and Family Welfare and the same is

under donsideration. In the circumstances when particularly
there will be fixed tenure for 4-5 years in the present
blace of posting at 30 Assam Rifles therefore he is xntixk&ﬁ
not liable to be transferred and post to any other station '
till completion of his tenure and the transfer order

dated 24.6.96 is illegal, arbitrary, whimsical, malafide

and unfair,.

6.8 “That the‘Government of India, Ministry of
Finance under Memorandum No. 20014/3/83~E.IV dated 14.12,83
issﬁed certain improvement/facilities for the officers
serving North Eastern Region having all India transfer
liability whereby the officers Qho have completed 10 years
of service are entitled to ch01ce station of posting on
completion of 2 Years of service/tenure in the North
Eastern Region and the officers who have completed less
than 10 years of service are also entitled for choice
station posting on completion of 3 years of tenure posting
in the North Eastern Region. The relevant portion of the
Office Memorandum No. 20014/3/83,E.IV dated 14.12,198€3

is quoted below 3

" (1) Tenure of posting/deputation:

There will be a fixed tenure of posting of
3 years at a time for officers with service

of 10 years or less and of 2 Years at a time

B SHIB THAN KER SHAH
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for officers with more than 10 years of
service, Peridds of leave, trainihg, etc. in |
eéxcess of 15 days per year will‘be excluded in

| counting the tenure period of 2/3 years.Officers,
on completion of the fixed tenure of service
mentioned above, mav be considered for posting
to a station of their choice as fai as poséible.
The period of deputation of,;hé Central Govern-
ment employees to the States/Union Territories
of the North Eastern Region will generally be
for 3 years which can be extended in excepéional
qaéés in exigencies of public service as well as
when the employees cbncerned is prepared to
Stay longer., The admissible deputation allowance
will also continﬁe to be paid during the period

of deputation so extended,"®

From the‘abové‘Office,Memorandum it is quite clear that

the applicant who is serving North Eastern Region since

1983 and is saddleqd with All India Transfer Liability is
entitled to be posted at his choice station, Accordingly the
applicant in terms of the above Office Memorandum are entitlegd
to get‘priprity for postingras per his option submitted before
the authority on 4.5.96 ang theQapplicant has acquaired a
valuable andg legal right by serving 11 Years under the
Directorate G€neral of Assam Rifles. Since the applicant has
opted for posting at 5 places therefore in the liqht of the
O.M. dated 14.,12.83 the applicant is entitled to be posted in

any of the choice station since he has completed 3 years of

tenure in the North Eastern Region in terms of the 0.M. dategd

- 14.12,¢a,

, Copy of an extract of the 0.M. dated 14,12,88 issued
by the Ministry of Finance is annexed hereto and the same ig
marked as Annexure-g,

B Swib SHANKER oAt
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6.9 That your“appliqanf_begs to state that the
wife of the applicant Smti, Leela Shah is a Heart Patient
and is now suffering from Rheuma£ic geart Disease with
Mitral Regurgitation and she is now under medical
tregtment in the Regional Institute of Medical Sciences,
Imphal. In this connection it may belstated that the
'proposed ‘Place of posting of the appllcant at 18 Assam
Rifles i.e. Lunglei, Mizoram is very far way from Imphal
and there is no scope for her medical treatment., Therefore
if the impﬁgned order of transfer and posting of the
applicant is allowed to be implemented in that event the
wifer of the applicant shall suffer irreparable loss and
injury and on that ground =z%zmmxk alone the impugned
transfer order daged 24.6,96 is liable to be set aside:
and quashed. In this connection it may be stated that the
certificate issued in respect of Smt. Leela Shah as regards
her medical treatment by the Associate Prqfessor, Department
of Medicine, RIMS, Imphal (Regional Institute of Medical
Sciences) wherein it is advised to attend M.O,P, D.
at RIMS regularly. Therefore it would not be possible on
the part of the applicant's wife to attend regularly
the RIMS, Imphal for medical check up/treatment f£mx from
18 Assam Rifles, Lunglei if the impugned order is

implemented at this stage,

A copy of the certificated issued by the
Associate Professor, Deptt. of Mecicine, RIMS, Imphal
1s annexed herewith and the same is marked as Annexure-

-—-’m
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6.10 - That the applicant immediately on receipt of

the impugned transfer order dated 24.6.96 submitted a
\ e
detailed representation dated 27.6.96 addressed to the

=S - ?"'x"*f:!?“m‘:ac:.:.:x'm

L .

Directorate General of Assam Rifles, Shillong through
,proper channel wherein it was stated that as per the
transfer guidelines the tenure .of Sr. Medical Officer/
Medical Officer at 30 Assam Rifles is 4-5'years and the
applicant has completed not even 3 years at 30 Assam
Rifles and it is further stated that his wife Mrs. Leela
Shah is an old patient of Rheumatic Heart Disease with
Mitral Regurgitation and she £is presently under the
-medical treatment of Regional Institute of Medical Sciences
Imphal and under the facts and circumstances it was reques-
ted by the applicant to allow him to retain to the present
pPlace of posting at least for one year more. But surprisingly
the applicant has received another letter bearing No.11012/
A-121/96/1590 dated 13.8.96 whereby the applicant is
requested to submit his clearance certificate of arrival
Dr. Amit Sarkar, Medical Officer from leave to enable
this unit to prepare the movement order to Proceed to 18
Assam Rifles on transfer and posting as per fresh instruc-
tion recelved from Directorate General of Assam Rifles,
Manipur Range. There is no indication that whether the
A{fﬁ(}epresentationr submitted by the applicant is considered
by the Directorate General of Agsam Rifles, Shillong but
it appears that the same has not been considered by the
Directorate General of Assam Rifles, Shillong and hence
the letter dated 13,8,96 issued by the Commandant 30 Assam

Rifles. Since there is not indication of consideration

B SHB  SHANKER SHAH
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of'the”representation of the applicant dated 27.6.96
where the applicant had projected the transfer angd
postino guidelines as well as the medical treatment of
his wife at the Regional Institute of Medical Sciences,
Imphal. Therefore it is necessary that the Hon'ble
Tribunal be pleased to interfere with a directlon upon
the Teéspondents to reconsider the transfer ang Posting
order of the applicant considering the xxnnxxprSKXEg
tenure for transfer and posting guidelines issued under
Circular dated 29 €.92 and also to consider the grounds
stated by the applicant as regard medical treatment of

his wife since the applicant has carried out of all the

-transfers and posting orders in earlier cases and when

the transfer ang posting guidelines dated 29 €.92 permits
the applicant to retain in the present pdace of Posting
for another one or 2 years there will be no difficulty
on the part of the respondents to retain the applicant
at 30 Assam Rifles, Imphal till completion of his tenure

i.e. 4 to 5 years, A copy or the order dt.13.8.96 is

annexed herewith ang the same is marked ag Annexure-10,
6.11 . That the applicant begs to state that there are

more than 1000 of Drs are serving in the Central Government

Health serv1ces under the Ministry of Health ‘and Family

'Welfare. Therefore the applicant who has completed more

than 10 yYears of service in Assam Rifles is liable for
immediate repatriation in the Central Health Organlsatlon
and if necessary other Drs, serving in the Central Govt,
Health Services May be deputed to Assam Rifles bu-t . the

applicant is entitled to for immediate repatriation in

SHANKER  SHAH

PR SHB
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in view of his prolonged service in the North Eastern
Region under Assam Rifles and in view of the Office

Memorandum dated 14,12.1983.

6412 '~ That the applicant has got no other alternative
remedy except approaching before this Hon'ble Tribunal

for a direétion to protect his rights and priwiizgss
interests therefore the Hon'ble Tribunal be pleased to dire-
ct the respondents to allow to continue him in the present
Place of posting at least for a period of one year more

or tillvrepatriation‘to the Central Government Health

Services under Ministry of Health and Family Welfare.

6.13 That this application is made bonafide and R

for the cause of justice,

7. Reliefs Sought for :

Under the facts and circumstances stated in
this application the applicant prays for the following

reliefs :

1. That the impugned order ofltrgnsfer and posting
issued under letter No. 11012/A-21/96/317
dated 24.6.96 (Annexure-7) and letter No. 11012/
A-12i/96/1590 dated 13,8,96 (Annexure-lo) in
terms of Circular dated 29.8.92 (Annexure-Z) be

set a31de and quashed.

—

2, That the respondent No. 1 be further directed
to consider the posting of the applicant with
‘immediate effect to his choice station in terms
of his representation dated 4.5;96 also in terms

of 0.M, dated 14.12.196.

AR Swu SHANKER “4ﬁH
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That the respondents be directed to allow the
applicant to continue in the present plade of
posting at least for a period of one year in temrs
of Circudar dated 29.8,92 or

till repatriation to Central Health Services under

the Ministry of Health and Family Welfare.

To pass any other order or orders as deemed fit
and proper under the facts and circumstances

stated above.

The above reliefs are prayed on the following

amongst other-

-GROUND S-

For that the tenure posting of the applicant
at 30 Assam Rifles at Imphal is 4-5 years in
terms of the tenure and posting guidelines
issued by the Directorate Generai Assam Rifles

dated 29.8.92,

For that the applicant completed only 2 years 11
months till filihg this application in the present

place of posting in 30 Assam Rifles at Imphal.

For that the applicant has already completed
more than 10 (ten) years of service under the
Directorate General Assam Rifles post connected with

Defence of ¥ndia.

For that as per appointment letter clause No. X
the applicant is liable to serve only for a period

of 4 years to post connected with Defence of India.

PR Sp SHANKER SHAH
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For that the applicant has completed loﬁg back
3 years of tenure serQice in terms of Govt. of
India's 0.M. dated 14.12.83 and now entitled to
be posted to his choice station in terms of his

option dated 4.5.1996.

For that the applicant submitted his option for
choice station posting indicating 5 stations of

the Central Government Health Services Offices.

For that the applicant is due for repatriation to

Central Health Services Organisation under the
Ministry of Health and Family Welfare, Govt. of

!

India.

For that the applicant has completed long back

3 years tenure posting in terms of the O.M.

dated 14.12.83 and also completed 4 years tenure

posting in terms of the clause x of the appointment
letter therefore he is entitled to be posted to

his choice station posting.

For that the applicant is entitled to be posted
to 'B' category Unit in terms of tenure and
posting guidelines issued by the Directorate

General Assam Rifles vide Circular dated 29.8,92.

For that the present proposed place of posting
under impugned transfer order dated 24.6.96 in
‘A' Category Unit at 18 Assam Rifles, Lunglei

Mizoram,

PR Shub SHANKE K SHAH
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11,

12,

13.

14.

15,

16.

17.

18,

-18-

For that the authorities discriminated the present
épplicant by violating the transfer and posting
policy and particularly by transferring the

applicant to 'R’ category Unit.

For hat the impugned Order is issued to show
undue favour to Dr. N.I.Singh Sernior Medical
Officer by transferring him from 18 Assam Rifles

to 30 Assam Rifles i.e. at his homgtown.

For that the wife of the present applicant is a
Heart Patient and requires constant medical check
up/treatment in the Regional Institute of Medical

Sciences, Imphal.

For that the authorities have acted malafide by

issueing the impugned transfer order dated 24.6.96.

For t hat there are more than 1000 (one thousand)
Brs.are serving in the Central Covernment Health

Services under the Ministry of Health and Family

Welfare are also liable to be posted in the difficult

areas of North Eastern Region.

For that the applicant already served the Hard
Station at Ghaspani, Ukhrul, i.e. in Nagaland and
Manipur before his posting at 30 Assam Rifles in

C category Unit. Thérefore‘the applicant is entitled

to be posted even if require in B category Unit.

For that the applicant's representation has not

been considered by the authorities.

For that the posting order dated 13.8,96 issued to

the applicant without application of mind.-

PR Srud SHANKER. SHAH
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Interim Reliefs prayed for :

Under the facts and circumstances the applicant

prays for the following interim reliefs :

1.

10.

10.

11,

That the respondents be directed not to release
the applicant in pursuance of the impugned transfer

and posting order dated.24.6.96.

That the impuéned order of Transfer(and bosting
issued under letter No. EX012/Ax121£96/£%590 daked
11012/A-21/96/317 dated 24.6.96 and the Posting
Order No. 11012/A-121/96/1590 dated 13.8.96

be stayed till final disposal of the application.

That the applicant dedlares that there is no remedy
under any rule and the Hon'ble Tribunal is the only

remedy.

That the applicant states that there is no any
other forum save and except filing this application

before this Hon'ble Tribunal,

Details of Indian Postal Order

No. of I.P.O. H 395&’(0’/
Date of Issue : oﬁé?.dﬁ;H5

Issued from : G.P.0., Guwahati

Payable at

(1]

G.P.O.,Guwahati

Details of Index

An Index containing the details of documents is

enclosed,

12,

List of enclosures

As per IndexX.

@@ S SHANKER SHAH|
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I, Dr. Shib Shankar, Shah, son of late Ram
Ratan Shah, aged about 36 years working as Sr. Medicalv
Officer, 30 Assam Rifles, C/o 99 APO applicant in this
applicatioh and after going through this application do

hereby dedlare that the statement in this application

.are true to my knowledge and belief and I have not

suppressed any material facts,

I sign this verification on this the;aﬁfhay

of August, 1996 at Guwahati.

JR SHIB  SHAN KE R SHAH
Signature :
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: oo Annexure-1
REGISTERED

No. A.12025/84 /87-CHS=-I
Government of India

Ministry of Health & Family Welfare
(Department of Health)

New Delhi dated the 6 NOV 1987

MEMORANDUM

SUBJECT : Recruitment to the Medical Officers Grade of CHS.

On the'recommendatiqns of the'U;P,S.C., the President
is pleased to 6ffer Dr, Shib Shankar Shah on appointment to
the Medical Officers Grade of the Central Health Service and
posts him/her as Medical Officer under the Assam Rifles,
§hilloﬁg on the following terms and conditions 3

I) The appointment is on an officiating basis only on
probation for a peridd of two years from the date of appointment
which may be extended at the discretion to the competent autho-
rity. He/She will be considered for confirmation in the Medical
Officers Grade XRs.2200-4000) in his/her turn after satisfactory
completion of probation and on the availability of a permanent
vacancy. The officer may be required to undergo such training

as Govt., may prescribe. Failure to complete the period of
probation to the satisfaction of the competent authority will
rendér the candidate liable to be discharged from service at

any time without any notice and assigining any reason or rever- |

sion to substantive post on which the candidate may be retaining

a lien. After the satisfactory completion of the period of
probation, the termination will be by giving one month's notice
on either side., The appointing authority, however reserves the
right of termination his/her service forthwith or before the
expiration of the stipulated period of notice by making payment
to him/her for the unexpired period.

3

THE CANDIDATES SHOULD HAVE COMPLETED SATISFACTORYLY THE
COMPULSORY ROTATING INTERNSHIP BEFORE JOINING SERVICE IN CASE
WHERE THIS HAS NOT BEEN COMPLETED, FULL DETAILS SHOULD BE
FURNISHED FOR CONSIDERATION OF THE GOVERNMENT ,

ii) The scale of pay of the post is Bs. 2200=75=2800~EB=100~
4000, The initial pay of such candidate as are in Govt. service
will be fixed at the minimum of the pay scale.
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~22- Annexure=-1 (Contd. )

2

iii) The Medical Cfficers in the General Duty Cadre w1th 5
years regular service in the grade will become eligible for
promotion to Senior Scale in the Scale of Rse 3000~100-3500~125=~
4500 and to higher Grades thereafter in accordance with CHS
Rules, 1982, as amended from tiﬁe to time,

iv) Non-practising allowance is admissible at the following
rates; -

Pay range in the rev1sed Rate of N.P.A. per menth
scale of pay -

Below Rs. 3000/~ v - Rse 600/=
RBs. 3000/~ and above but =~ RBse 800/~
below Rs, 3700/~ .

"B, 3700/~ and above - ‘Rse 900/~

v) Dearness and other allowances will be admissible
according to orders of the Central Government.

vi) Private practice of any kind whatsoever including
laboratory and consultant practice is prohibited.

vii) The Officer will be required to contribute compulsorily
to the G.P, Fund in accordance with the rules in force from
time to time. |

viii) The appointment carries with it the liability to serve
in any part of India or outside. |

ix) The appointment is subject to his/her being declared
medically fit by a duly constituted Medical Board. He/she been
medically examined and found fit for Govt. service. '

x) The officer, shall if so required, be liable to serve .
in Defence Services or post connected with the Defence of India
for a period of not less than 4 years including the period
spent on training, if any, provided (a) The officer shall not
be required to serve as aforesaid after the expizy of the ten
years from the date of appointment (b) The shall not ordinarily
be required to serve as aforesaid after attaining the age of

45 years,

x1i) A declaration in the enclosed form to the effect that .
the officer does not have more than one wife living or that
having a spouse living, is not married in any case in which
such marriage is void by reasons of its taking place during

the life time of such spouse is not married to a person who is
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~Annexure-~1 (Contd,)

already having a wife living is or that she is not married
in any case in which marriage is void by reasons of the
husbandhaviﬂg a wife living at the time of such marriage

should be submitted. The declaration duly filled in may
please be returned. ‘

x1ii) On appointment, the officer will be required to take

oath of alligiance to the Constitution of India or make a
solemn affirmation to the effect in the prescribed proforma.

xiii) The officer is not entitled to any travelling allowances
for joining the appointment.

- xiv) The P.G., Allowance shall be paid at the rate of k. 106/-

and Rse 200/=- per month for possessing P.G. Diploma and P.G.
Degree qualifications respectively to the Medlcal Officers

~and Senior Medical Officers.

xiv) Other terms and conditions will be governed by the
relevant rules and orders that may be in force from time to
time,

xvi) NO REQUEST FOR CHANGE IN THE PLACE OF POSTING WILL
BE ENTERTAINED IN ANY CIRCUMSTANCES.

Xvii) NO REQUEST FOR EXTENSION OF JOINING TIME FOR DOING
POST GRADUATION OR CONTINUANCES OF POSTRADUATION WILL BE
ENTEREAINED IN ANY CIRDUMSTANCES, THE CANDIDATES WILL HAVE
TO CHOOSE BETWEEN POSTGRADUATION OR JOINING THE CENTRAL
HEALTH SERVICE,.

2. If any declaration given or ank information furnished
by the o ficer proves to be false or the officer is found to
have wilfully suppressed any material information he/she will
be liable for removal from service and such other action as
Govt. may deem necessary.

3. The Ministry may please be informed within 15 days of
the date of receipt of this Memorandum whether or not the
offer of appointment on the above terms and conditions is
acceptable to him/her and also return the declaration.

In case the offer is acceptable, he/she should report
to the Director General, Assam Rifles, Shillong, for a posting/
duty under intimation to this Ministry. If no reply is received

and he/she does not report for duty within the stipuglated

period of 15 days, the offer of appointment will be treated as
cancelled, |

FEN
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4
4, The following certificate (s) (in original) together

with a copy(ies) thereof must be furnished alongwith the
acceptance of the offer of appointment 2~

1, Compulsory Rotating Internship 2 MBBS Degree
3« SC/ST Certificate in the prescribed form the
competent authority.

The appointment is subject to the result of Civil
Appeal No, 3519 of 1984 in the Supreme Court 6f India,
IN ALL PURURE CORRESPONDENCE, the FILE NO, GIVEN AT THE TOP
OF THIS MEMORANDUM MAY ALWAYS‘KIND BE QUOTED,

His original MBBS degree received with his letter dated
28.9.87 is also returned herewith after verification in
this. Ministry, ' '

S3/= RAVI DATT
UNDER SECRETARY TO THE GOVT. OF INDIA
To:

Dr.Shib Shankar Shah,
Medical Officer,

16th Assam Rifles,
C/o 99 aApo

No. A.12025/84/87-CHS. T

Copy forwarded for information ang necessary action to :

1, The Secretary, U.P.S.C., New Delhi Wer., to their
letter No. F. 1/93/86-RI, dated 23rd April, 1987,

2. Director General, Assam Rifles, Shillong,

days of theexpiry of the last date whether or not the candi-
date has reported for duty., If the candidate has reported for
duty, his/her charge assumption report (in triplicate) may
pPlease be sent to this Ministry,

B) Assessment reports in respect of the officer in the
Prescribed form (in duplicate) every year for a period of two

3. Copy for pay and Accounts Officer,
' 4. A
\ef\ Sd/~ LALSINGH
Yg}“ Sec?ion Officer

SO



ANNEXURE =2
CsTeCo
!
Noe Tele PABX 27510/5551 ‘Mahanideshalaya Assam Rifles
: Directorate General Assam Rifles
Skiktdxm
"Shillong - 793001

A/1-2/92-82/39
Sist ABCDE&F 29 Aug 92

ANNUAL POSTING/TURNOVER: MINISTERIAL/MEDICAL/TEACHING
STAFF OF FORMATICONS AND UNITS OF ASSAM RIFLES

*1, Further to this Directorate leter A/1-3/92~-82/01 dated
10 March 922, ' S ' ’ '
2, Recent changes in unit locations and representation/

suggestions- received from Range HQ/units on the subject matter
havé recessitated changes to suit the requirement of various
headquarters. " |
3. Kéeping the above in view, the following modifications
may please be incorporated to this directorate letter gquoted
ibide _
(a) Classification of units be modified as per Appx'A‘
(b) Tenure of ministeral staff, medical staff(Civillian)
and Teachers (Civillian) to be modified as per Appx'B’
'4. Please acks

sd/-

¥pDevendra Singh)

Major |

Offg Assistant Director(a)
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Appx~'A‘ ' '
Ref to DGAR letter No. A/1-3/92-82/39

CLASSIFICATION OF UNITS FOR TENURE

Type 'A' (3 Years Tenure)

2 Assam
4 Assam
14 Assam
15 Assam
17 Assam
18 Assam
19 Assam
20 Assam
23 Assam
25 Assam
27 Assam

" 31 Assam

Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles

Rifles (Till reversion to Permanent location)

Rifles
Rifles
Rifles

"

HQ 'B' Range Assam Rifles

Type 'B' (312 yrs_tenure)

01 Assam
03 Assam
06 Assam

- @8 Assam

09 Assam
11 Assam
21 Assam
22 Assam

Type 'C'

Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles

(4 to.5 vrs)

05 Assam
08 Assam
10 Assam
12 Aséam
13 Assam
16 Assam
24 Assam
26 Assam
28 Assam
29 Assam

30 Assam

Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles
Rifles./

HQ IGAR (North)

HQ DGAR -

MERXXKIEX - - -
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HQ Manipur Range Assam Rifles
HQ MP Range Assam Rifles

HQ A.C. Range Assam Rifles
HQ NLR (N) Assam Rifles

HQ NLR{S) Assam Rifles

HQ 'A' Range Rssam Rifles

HQ ARTC

All MGARSs

All Wksps

~ ARSU

AMTO
No. 1 CC Assam Rifles
ROAR
" LOAR All Dental Unit AR Hosp
No 1 Mait t Det

h/m6€;,=- It will be ensured that after a teﬁure in a
Type A unit indvl will be posted to type C units and
then Type B before going back to type A. It will however
be ensured that pers are not posted back to the same type
A units on areas where similar conditions are prevailing
where they have served earlier,
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Annexuree3

PERFORMA FOR REQUEST FOR TRANSFER

l. Name ¢ DR SHIB SHANKER SHAH

2. Employee dode No. s 002385

3. Designatiop ' ¢ Senior Medical Officer

4. Date of joining CH& : 03 Dec 1987 (Permanent

' 21 Sep 1985 (adhoc)

5. Date of Jjoining the 21 Sept 1985
Organisation from
where transfer is
sought '

6. Detailed of period of Served more than 10 (ten) years
service rendered in in difficult areas of North Eastern
other organisation Region, i.e. Nagaland, Manipur in
including difficult ~ the capacity of MO/SMO under THE
areas like ASSAM RIFL- ASSM RIFLES.

ES, ARUNACHAL PRADESH,
ANDAMAN & NICOBAR ISLAND/
DADAR NAGAR HAVELI, NORTH
EASTERN REGION, LAKSHDWEEP
ISLANDS etc,

7. Reasons for seeking : (i) Prolonged stay in Assam Rifles,
transfer (in brief) :

: (ii) Completion of service of more
than fixed tenure in North
| _ Eastern Region.

g, Stations/crganisation:(i) CGHS, Guwahati/Patna
where transfer is .
desired (in order of /(11) CGHS, Allahabad
preference) (1ii) CGHS, Kanpur/Calcutta

Dated 04.059 Sd/-.Illigible

(signature of the applicant)
FOR USE IN THE OFFICE OF THE HEAD OF DEPARTMENT/
OFEICE WHERE THE OFFICER IS POSTED,
1. The officer can be relieved :
with/without a substitute
in the eévent of his transfer
2. Certified that the information given in cols 1 to 4

had been verified from records.,

-

‘Dated : (Signature of Head of Office/Dept)
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/cory/

Headqguarters
Manipur Range Assam Rifles
C/o 99 aro

1I1.12020(b)/A/96/453 15 May 96

‘Headguarters

IG Assam Rifles (North)
C/o 99 APO _

APPLICATION FOR TRANSFER FROM ASSAM RIFLES

1. Aan apblication for transfer from Assam Rifles in
respect of Dr. SS Shah, SMO (CHS) of 30 Assam Rifles
is fwd herewith in triplicate duly endorsed with the

remorks of the DIG Assam Rifles for your necessary

action please,

sS4/~ xx XX XX

(DS Manhas)
Comdt (sG)
DD (Adm) -

for DIG Assam Rifles
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Annexure=5

Headquarters
Inspector General
Assam Rifles (North)
C/o0 99 aPO

1.120/5334 25 May '96

Mahanirdeshalaya Assam Rifles
Directorate General Assam Rifles
Shillong=793001

APPLICATION FOR TRANSFER FROM ASSAM RIFLES.

‘Application for transfer from Assam Rifles in

- respect of Dr. S8 Shah 8MO (CHS) of 30 Assam Rifles

is submitted herewith in duplicate duly recommended by
IG Assam Rifles for your further necessary action

Please,

sS4/~ Illegible
Enclo 4 sheets

for IG Assam Rifles

Copy to :
Headquarters

Manipur Range Assam Rifles - for further necessary action.

C/o 99 APO
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Annexure=6
_REGISTERED
Tele No. PABX 230222 Mahanirdeshalaya Assam Rifles
Extn 5550 Directorate General Assam Firles
Shillong-793011
I. 14015/289—87/88-16AR/ME(A) 08 July 96

The Under Secretary to the

Govt, of India ‘

Ministry of Health & Family Welfare
(CHS=-T)

New Delhi-11

REVERSION TO CHS DR SHAH, SMO (CHS).

Sir,

1.v I am directed to forward herewith an application
seeking reversion to CHS in respect of Dr. S8 Shah, sMO
for taking nNecessary action by the Ministry,

2, It is requested that a suitablelrelief of the officer
may be Posted to this Department in case the request of

the officer is acceeded as this organisation is in acute
shortage of medical officer. In case the reliever is not

bPosted, this organisation is not in 4 position to release
the officer,

S84/~ Illegible

. ~ (6.P.S. Bedi)
Enclo : 2 (Two) Col
DD (Adm)
for DGAR
Copy to :
1. MS Branch - for info.
2. 30 Assam Rifles
C/o 99 APO
3. HQ IGAR (North) = for info with ref to their letter
Assam Rifles No. I.120/5334/A at 24 May 96
¢/o 99 aro
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C.T.C.

11012/a-21/96/317 Dated 24 Jun 96

A BRANACH

INTER UNIT POSTING CIV MED OFFRS

1. Inter unit posting in r/o following medical
offrs have been ordered vide DGAR sig No. A-1589 dated
21 Jun 96, | /

a) Dr. N, Inoba Singh SMO - 18 AR to 30 AR
b) Dr. S S Shah, SMO - 30 AR to 182 AR

2. Mov will be carried out without relief and
completion report will be submitted to DGAR by this
unit by 15 Jul 96.

3. Please instr Dr, S S Shah, SMO to submit his
clearance cert to this branch hy 10 Jul 96.

S3/= XX XX %X

(S K Singh)
Capt
Adjt

for Commandant

Fwd to :
Medical Section
Copy to :

Fin Branch
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Annexure-8

AN EXTRACT OF THE O.M. DATED 14.12,1983 ISSUED BY THE
MINISTRY OF FINANCE, NEW DELHI.

OFFICE MEMORANDUM

Subject : Allowances and facilities for civilian employees
of the Central Government serving in the States
and Union Terriroties of North Eastern Region-
improvements thereof.

The need for attracting and retaining the services
of competent officers for service in the North-Eastern
Region comprising the States of Aassam, Meghalaya, Manipur,
Nagaland, Tripura and the Union Territories of Arunachal
Pradesh and Mizoram hhs been engaging the attention of the
Government for sometime. The Government had appointed a
Committee under the Chairmanship'of Secretary, Department

of Personnel & Administrative Reforms, to review the existing

‘allowances and facilities admissible to the various

categoriés of civilian Central Government empléyees serving

-this Region and to suggest suitable improvements, the reco=-

mmendations of the Committee have been carefully considered
by the Government and President is now pleased to decide as

follows :

i.  Tenure of Posting/deputation:

There will be a fixed tenure of posting of 3 years
at a time for officefs with service of 10 years or
less and of 2 years at a time for officers with more
than 10 years of service. Periods of leave, training,
etc. in excess of 15 days per year‘will be ekcluded ‘
in counting ﬁhe tenure period qf 2/3 years., Officers,
on completion of the fixed tenure mmxu of service

mentioned above, may be considered for Posting to a
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station of their choicé,as &ar as possible. The

? period of deputation of the Central Sovernment

| | eméloyees to the State/Union Territories of the
North Eastern Region‘will generally be for 3 years
which can be extended in exceptional cases in
exigencies of publié service as well as when
the employees concerned is prepared to stay longer.
The admissible deputation allowance will also continue
to be paid during the period of deputation so

extended.

B SHIB  SHANKER  SH AT
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Annexure-9

Department of Medicine

Regional Institute of Medical Sciences

Imphal

Imphal, the 27th June, 1996

This is to certify that Mrs.\Léela Shah aged
31 yéars W/o Dr. S.S.Shah resident of 30 Assam Rifles,
Imﬁhal is under my treatment in R.I.M.S. Hospital
M.0.P.D. (Hospital No. 21049) since 2.5.95. She is
suffering from Rheumatic Heart Disease with Mitral
Regurgitation with Normal Sinus Rhythm and she is

advised to attend M.O.P.D., R.I.M.S. regularly.

1

8d/=- Dr. Th. Premchand Singh
Associate Professor,
Department of Medicine, RIMS
Imphal -
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Annexure=~10
30 Assam Rifles
C/o 99 aPo
-11012/A-121/96/1590 13 Aug 96
Dr S S Shah, SMO
230 Assam Rifles
POSTING

. You are requested to submit your Clearance

Certificate imdtly on arr Dr. Amit Sarkar, MO From

Leave to enable this unit to prepare your movement order
to proceed to 18 AR on Permanent posting as per fresh

instr received from DGAR/MP Range.

S84/~ xx xx xx

(S. K. SINGH)
Capt
Adjt

for Comdt
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~ANTD -

‘ - IN THE MATTER OF :

Hritten statements submitted

by
the Respnndaﬁts No, 1, 2, 3& 4 ,

( WRITTEN STATEMENTS )

The humble Respondents beg to

submit their Written Statements

as follows :

That with regard to the statements

1)
made in paragraphs 1, 2, 3, 4 & 5 of the appl i-

cation the RespOndents have no comments.

3

2) That with regards to the statementé

made in paragraph 6,1 of the application the
Respendents beg to stete that they have no comments.

,

(Contd .9
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3) - That with regards t0 tke statements

made in paragraph 6.2 of the application the Respon-
deﬁts beg to state that, the applicant was appointed
on adhog_appointment on 21 September,1985 . As

ey

regards the statement of the applicant that he quali~

. fied 'in the competitive examingtion prior to hisg

appointment, the applicant be put to strict proof
theireof, As;ragards the statement éf'the applicant
that-ﬁrganisationo? Directorate General Assam Rifles'
is connected with the Defence of India, this deponent
statesithat even if statement is éccepted as true ,
beiné a civilian foicér para 10 of the Mémo¥andum

dated 6-11-87 is not applicable to the applicant,

in view Of what have been stated in reply to para

5 and 6,7 of the application, It is denied that .

Ghaspani of Nagaland is a'very‘iﬁterior place in the

_state of Nagaland, in view Of the fact that many

'plapeé are far more backward in Nagsland,

4) o That with7regard to the statements’made ‘

in para 6,3 of the application the Respondents beg

to state that , the applicant has ‘suppressed the

mater ial facts befOre the Hon’ble Tribunal, It is
perfinent to bying out here that Qide Directorate
General Assam Rifles signai No.A 3457 dated 08 June' 90
the applicant was posted from 16 Assam Rifles to 17
Assam R;flés; The applicant vide his application

dated 15 June '90 (Annexed &g Annexure-'A! ) repre-

sented agéinst the posting S6xder on the §£0und of

sickness of his wife. The representation was duly

- cOnsidered and accOrdingly the applicant was ‘trans=

ferred instead t0 25 Assam ®ifkes ©n his request’:

(Contd.)



Again in 1993 s the appllcant v1de his appllCthcn

dated 10 June'93 iA_mgz ed_ag Annexure—'B') requested

for his choice postlng on cOmp3351mnate grounds to
30 Assam 1lfleS. The request was agzin.acceded t0 and
vide signal No,A 3442 dated 04 Aug '93, the applicant

wds posted to 30 Assam Rifles. It is thus apparent’

that Assam Rifles has been going out of the way in

‘8551s+1ng the applicant in the matter of postings ag

per his request and chnlce .

5) . That with regard to the statements made
in paragraph 6. 4 of the appllCm‘tlﬂn the Respondents

beg to state that the applicent with an ulterior

 ,mGt1ve Has misrepresented the true facts and fraudulehtly

refefrad to latter No., A/1-A/92.82/39 dated 29(26)

Aug 92 (attachedy as Annexure-2 to the appllcatlon),
whlch is not appliceble in the case of the applicant.,
It ds submltted that the said c1rcular governsgﬁ the
pOStlng/tanure of various 'Staff! and not Officers,

The appllcant belng a Medlcal folcor is gOverned by
SOP on 'Wuw 'Wedlcal ﬂfflcsr of Assam Rifles’ forwardea
vide BirectOIate.General Assam Qifles detter No,I,

14015/50P M0 /89 NE(A) dated 12 O0ct'89 (Annexed as

Annexure-'C'), vide para 4 (ii) 0f subject SOP the

“tenure of pcéting of withinlAssam Rifles has been fixed

Fﬂr a period of 3 years, It is pertinent +0 mention
here that haV1ng been pcsted to 30 Assam ﬂlfles an
cOmpasszenate grOunds in accﬂrdanCE a;th the represen- .
tation datad 10 June '93 submlttyd by applicant (Anne-
xure-'B1) , the appllcant wes liable to be posted out
1mmedlately on expiry Of tenure of 2 yaars 1n dcedr-
dance with para 4 (iii) Of.abnvs referred SOP, Having

(Contd.)



av@iled 2 tenures Of\chﬂice posting and having

stayed for about 3 years instead of, for 2 years on

cOmpassionate posting with 30 Assam Rifles the
applicant is taking the administratien for a ride end
chosen to ¢ rush t0 the Hon'ble Trlbunal ad abusing

-

hhe prOGess Uf law .

6) That with regard to the statements made
in paragraph 6.5 ©of the application the respondents
beg to state theat, they have no comments the same

belng matters of record,

7) ‘That with regard to the statements made

in paragraph 6,6 Of the appllcatlcn_the Respondents
deny that the CircXelar deted 29(26)-8-93 ig appli-
cable in the case of the appllcant. The applicent

has been posted in accordunce w1th SQP forwarded v;dé

letter Mo, I, 14815/5@P-ﬁﬂ/89-NE(A) dated 12 Oct'89

‘(Annexed as Annexure-'C') , It is denied that thé apbli—

cant hds been posted out in order t2 show undue advane

tage t6 Dr. N.I, Singh who hails from Imphal or the

transfer Oo-der is maelafide. It is submitted that

Assam Rifles is fair and impertial to0-all Medical

'ﬁfficers} The @pplicant cannot claim choice posting

on each Occa@simn denying the similar opportunity to
other Medicel Officer. Dr, N.I Singﬁ vidé his appli-
cation dated 14-3-96 requested posting to.24 Assan
ﬂifles_or 30 ﬁésém’ﬂiflas on éxtreme1c0mpessionate
Mddical Qrﬂuhd on account Of his Own and his mﬂﬁher's
sickness. A cOpy of said application ié,(attaéhed as
Annexure-'h') » The statement ﬁf the applicant that
circular déted 29(26)-8-92 used t0 be fellowed strictly

where-3s the Directorate General Assam fifles has

(Contd, )



made depértuae in the instant case to favour Br.

NJI, Slngh and that the transfer Drder is absolutﬂly
malafide is false, cOncOcted, ill cancelved, motivated
and without any basisvaslﬁhe posting of the applicant
-is gOverned by.éﬂP foiwérded vide letter dated 12-10-89
" {attached as Annexure-'C' ) and not in tefms.Of circular

dated 29(26)-8-92, (Annexure~ 2) .

48’ That with regard to the statements-madé
in patagraph 6,7 of the application the Respondents

.Eeg to state that , by serving with Assam Rifles thch .
is a Central Police ﬁrganisaﬁiﬂn\uﬁder Ministry‘cf Home
Affairs the appiicant cannct claim applicability‘ﬁf
clause -X of EQve;nment of India MemOrandum dated‘6-11~87
(Annexure- 17 of applicati5n7 the saia clause mekes
‘provisicn fér'serviue in Defence 3§rvices ikat is,

as a combatant, It ig also apparent by the wordings/

’ conteﬁts‘Of_fhe,éaia clause.'ft catérs for servi;e in
Defence éervice fG;-a'minimuh'period,é years inc;uding
the periocd speﬁt on treaining, @bvibusly‘the word training
‘denotes train;ng aévcombatant (Soldier). The applicant -
‘is a civilian and has neither undergone éﬁy such trai_
ning, nor is serving in [tefence service for Defence of
-India. I t is the obvious rigour of such training, i
that vide clause-X no such medical officer can be defailac
to'uﬁderqo such tfaining and thereafter sexve in Defence
service after 10 years of service. In any case lf the
service with Assam Rifles was to be c'nsidered as Defence
service the appointment letter of the applicant {Anne-
xure-1) would have had a specific provision for such
‘service. The words 'The Officer, shall if so required,

be liable to sefve’ contained in clause-X denote that

(Contd.)



Y

A

the saia clause is @ general clause applicable to
each and every Medicél Officer jeining Centrad

Health Service and 'if s0 required' will be liable'
to serve in DefBHEB services.'ﬂssuhing that'thé said
clause-X ié épplicable'to the épblicant, it is denied
thet he is llable t0 sefve Dnly for 4 years in view OF

the fact that the said clause gives Out llablllty to

serve in Eefence Servxcesf for a parlod of not less

~than 4 years including the period spent on training!?

denoting there'bytcnly the minimum period of such
service, The‘applicaﬁt is aged about only 36 years
ana.as per para (b) of clause-X is liasble to serve
till the.age of 45 years. It is denied that tenure of
the appllcant at 30 Assam Rifles is for 4 to 5 years &

and he is nOt liable toépﬂsted any other station till

th&n andﬁthat the transfer order dated 24-6-96 ig

illegal‘arbitrafy, whimgical, malafide and unfair,

In fact, in accordance wkE with Annéxur9~'£' governing
the transfer of the applicant, the apuliﬁant having
been pcstad on compassionate posting cOuld have been
posted after only 2 years at 30 Assam hlfles. in

any case, if the interpretation of. clause-X of appli-
pant is to be\akcepted. he nught to have sought
reversion after expiry of 4 years: It is pertinent
to mgntion here thet the service cﬂndltlnns of the
appllcaﬂt are strlctlv gﬂverned by the candltlsns aé
cﬂntalned in his appointment letter dated 06-11-87
(Annexure-I), Clause~! (viii) of the sub ject letter
reads' The appointment carries with it the limbility

tG serve with in any part of India or out side.

(contd,)
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clause-1(xvi)* No request for change in the place of

posting will be entertained in any circumstances’s The
applicant having accepted the offer of appoiniment as

Medical Officer in terms of para 3 of appointment

letter (Annexure=1) hesgiven his concurrence to all the

conditions contained in the’appointment letter and now

cannot back out.

9) That with regard to the statements made in para-
graph 6.8 of the application the Respondents beg to
gtate that, as brought out above in reply %o para 6.3
of the application the applicant‘has been twice earlier
poéted as per his choice, Even now his application for
| reversion from Assam Rifleg dated 4.5,96 has so been
despatched to Ministry of Heelth and Family Welfare,
Govt of Indiae. Whereas in accordance with instructions
dated 12.10,89(Annexure-*C') governing the posting of
the applicant, he was liable to be posted out from
present place of posting after a period of 2 years, he
hag been allowed to stay for about‘3 years., It will [be’
highly unjustified to allow the applicant to continue
to stay at 30 Agsam Rifles against the rules and in any
cage which is unfair to his colleagae Dr.-N;I. Singh
who has been posted on compasgionate grounds in his
place. As regards applicability of Govt of India, Mini-
stry of Finance memorendum No. 200014/3/83=E, IV dated
14.12.85 and his reversion from Assam Rifles in accor=-

dance with his application dated 4.5.96(Annéxure-3),
the applicant will be released from Assam Rifles on

relief as Assam Rifles is elready short of Doctors,

' (Conta. )



10) That with regard to the statements made in para-
graph 69 of the application the Respondents beg to
gtate that, on both the previous occassions the spplica-
nt applied for choice poéting on the sickness of his wife.
The applicant cannot clalm choice posting every time as
a metter of routine and as a right at the cost of others
and in violation of laid down rules apecially'so, when
one of Kig colleague Dr. N.I, Singh is &lso required to
be posted on compassionate medical grounds on~ac¢0unt of
his own and his mother's sickness. The applicant has
suppressed material facts from the Hon'ble Tribunal that
on both previous occasions he had epplied for compassio-
nate posting on account of sickness of his wife which

was duly granted.

- 11) That, with regard to the statements made in
para 6,10 of the applicatioh the Respondents beg'to
reiterate, what have been gstated above in reply to peara
6.9 of the.application. The statement of the applicant
that it appears that the representation dated 27.6.96
has not been considered by Iﬁrectorafe General Assem
Rifles is denied. It is so evident from the statement

of the applicant dt 25 Sep,96, wherein he has stated
that he had been informed on 12 Aug,96 about the fact
that his representation dt 27.6.96 was considered by
the D4R and rejected(Annexed as Annexare E). The
applicant falsely stated that he has carried out all

the transfer and posting orders in earlier cases, in
view of what have been states in reply to para 6.3 of
the application and his representations dated 15 June,90

and 10 June,93 (Annexure-'A*' & 'B') respectively.

(contd ).
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12) That with regard t0 the statements
made_iﬁ pafagxaph 6.11 of tﬁe application the
HeSQQndents beg to sfaﬁe tha t, wﬁat have been
made reply to pars 6,7 and 6.8 of the application

the Resf@ondents have nothing to add . -

13) That , with regard to the statements

‘made in paragraphs 6.12 & 7 6,13 of the application

the Respondents beg t0 state that, the applicant

‘has suppressed the material fact of the case and

‘has not approached the Hon'ble Tribunal with

clean hands . It is denied that the application has

"been made boynafide and for the ends of justice,

The applicant is not entitle any relief .

14) | That with regard to the stateménts

made in para 7 of the applicatiDh regarding‘the

relief s@ught for the Respondents beg to shate
“that the applicant Wds not entitled to amf fone

of the relieﬁSsought for and as.such, the applica-

tlmn is liable tG be dl°m1888d. That the Respﬂndants
further beg to subm;t that the transfer order is
made for administrative cOnvenience and for publie

interest and as such, there is nothing to be inter-

fersdwith by the Hon'ble Tribunal ,

15) That with regard to the statements
made in the grounds of the application the Respon-

dantsbeg to state that , nGne af the groundsxz are

CHedpplieeble in law as well as in fact and as such, (&

R apeplal cohton o8 >

are liable to be dismissed.
{(Contd.)
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16) That, w;th regar& £0 the statements
made in paragrgph 8 regarding interim'relief

as éra#ﬁ#by the applicant}the Respondents beg

to state that in view Of the facts and circum-
stances narratted abéve the épplicant is not
entitled to interim relief -and a@s such, the
application is liable t0 be dismissed.

17) | - That with regard to the étatemgnts

made in parégraphs 9,10,11 & 12 of %héfapplication
the Respondents have no comments.The Fespondents
beg to submit that, the application is devoid of
merit and aélsucb, the application is liable t0 be

dismissed .

CVERIFIECATION

I, Sri Arun Kainthla Major ,JAD (Legal)
in the Office of the Director General Assam Rifles
ShiliQng, do hereby sOlemﬁly declared thaﬁﬁéfﬁﬁg
¢Dmpetentvt0 Qexify the~ﬂriﬁten StatemBnts and as
" such 1t is solemnly declared that t%e_statements
made Z aboya iﬁ‘the Written statements are true
to my knowledge, belief and information and I

sign this verification today on Z§~th day of

52&3£$%&#H1996 at Shillong,
. ' Nt

,g///f/E;Llaraﬁt.
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Br 5's shan =~ : : &S
-Medical Officer (CH35) ' |

16 Assanm Bifles
C/O 99 ady

¥
To

, 4 .-
Director Ganaral AUS. i ) o 3
Shillong - 793991 )

Subject 1= rosrrig wo 17w,

A s a4 e, . — ;

(Through Proper channael)

!

rl
Sir,
1, Reference your sig A~ . 34gy Aated 04 Gun 90,
Z, In this regard, with o Laapect )l owant to lay down

the following fo.. points for Lo Information ang kind
‘Consideration, My wife {5 a5 )G Cove 9L LHLIUMAT IO HEaAnD
DISEASE and now she ig sULForiag Tron AT, QEUURG[TNPION.
Thernfore, she will not Lo abl o Sy Gith me iy high
altitude araa,

3. In view of the gy YOO A yosgestod o kindly
POSt me to any other ascam " len Trbinal Lan which is not 1in
high altitade arca prelorab)y in Manipur ang Ragaland.,

Thanklug you,
~ ‘L ¢ ‘ e -~ .

Mo *cuxs,?aith[ully.

Stat ion Fi&:l;j: R N
Shiah
pacod  : \N gun 30 S .

L —,

Recommendation of the Commandant
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L o ' 25th BN THE ASSAM RIFLES ™™
»Dr- 8 § Shah : , : ' R 3
y: A SMO(CHS) ste . knaday GO 99APO -
’»‘1:.‘.: ey ‘ . Per‘s/f"ss /9’3/00‘ : S . ' \(\ Jun 93 ' b e
B POSTING Ul CUMPASSLUNALE GIOUMD |
3 | i

Ra mwvl g;u,.

1. My all the bast campleant and déﬂd wishz=s
. . te you. Heope this letter finds ynou in a state of
T - geed health, _

‘ 20 I am writing this letter te yau with ene. . . P
i requast. That Sir, I joined 16 Assam Rifles on 21
J Sep' 85 and presently I am sServing in 25 Assam Rifles

’ wef 14 Dec'20, : = ST o

Shah is an eold case of Kk ﬁﬁhi§¢

3. My wife Mrs Leela _ ’
under Speclalist’s. |

Mid:dd Regurgitatien and presently she is
treatment.. _ , | r o
Pl Do

4, In 25 Assam Rifles I have compleated 2 yeérs )
and six menths and it is my humble request te you ¢ o
te post me in any nne .of the following places e

24 Assam Rifles, 30 Assam Rifles, ARTC, se that my

wife can get preper madical care, Presently the..
my. wife,

weather »f Shangshal is net sulting te
For this kinAd ef act I shRll ever rem&in grateful "

te yeu sir, (Medical Certificate attached) _ . ) L

'/'\'7\ ¢ e\ ol “]\»""\ | ' o) -‘f\\:: R | i
\ _ o

’ \

g
/()L\‘\) ’ .-\\\)(;1\1_' ¢ .

Majer Prabhakar Kun r

i o JED (Med i.cal) - _ ' CE
BN ?i |;
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|
»
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o Ay, e et mea b

] .This 1a to Ce:rtify that Mrs Leela 8Shah, aged 28 years,
Wife of Dr 8 8 8hah. 8MO (cxm) of 25 Assam Riflas is an
'"eLD CASE oF RHEUMATIC HEART DISEASE WITH MITRAL |
QEGURGiTAT;QN and she 15 presently under Specialist's
treatment,
: Q[{f%/&/-
(K K Raheja ) ]
s Lt Col/ANMC :4
olapteonal Ldeshecs iele: fl ";'_‘;'
E 00 Areecs Nifor R
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: ‘S0P on service matte
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[ VEDICAL QFFICERS nuSab, RIFILS — ©
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1. Introduction

Cadre of Midical Officer in Assam Riiles bClongs to the CHS
cadre of service. The CHS under the Min of Health and Family Welfare
controls the caudre and is liable to provide Medical Otficer in the
Force. Against the authorisation of 290 MOS undcr the CHS cadre ‘only
€0 Numbers of MOs are posted to this Force including 2 CMO and 18
SMO. In addition 23 doctors on adhoe basis and onc CAS (I) are
dvailable, This evidently shows the magnitude of defficicncy of
MOS 1in the Force which is rcquired to be s, sred by all concerned.

N

: i

- him of this S0P is to streamlinG voariou
of the Drs of CHS s¢ far as it co
be taken us & guiding principle i

8 service conditions
nelrn Assam Ritles, This SOP to
n respect of Drs in the Force, ¢
3. Type of Doctors held in iAssam Rifles as uwder
' (a) CrHS
(L) AMC

v

(c) Adhgci.
(d) cas (1)

4, posting policy . !

. ; ok C
(1) .Hard or:soft'irca - There' is no hard or soft area ot ‘
Jpostingzingasdam Rirles . However, there may Le some better
- ‘areas%tman others. Therefire, it will be ensured as far
. as-possible that doctors get cven opportunity to serve
in better arcas also if they happen to seérve for mere
than'one tenure viith the Forece.

-

(ii) Tenure = Normal tcnure of 1O undcr rigular CHS cadre is
for.a minimum period of 3 ycars in the Forcc, On cxpl
of above period of 3 years scrvice one is Cligible for
posting out subject to para 8 of this SOp, Normal
€cnure for internal posting within units will also bc
for a minimum pericd cf 3 ycars,

~ R o T TS ST T - "» ]

(£i1)compassididte posting -~ CHS or Adhoc duators posted to
AssangiflLs Lbelonging to Nerth-Yastern rt.glion often
ask for;CUmpussiunate pesting to Yimepur, Naginimara,

' Jadrampur,‘Jerhat, Lokhra, Silcher, Agortala, But,

firstly:there are nc authoriscd 1.oSt of doctors in all -

. these plsces, viz, Jorhat or Silchar. Stcondly, most-

»1,0f the grounds projictcd tor JoSting are of very commen .
-nature. like, old end ill parints, no-body to look after ..
parintral property and so cn and sc forth. Tue to limi-
"ted areos of choice, it is not always jposeible te

accommodate everyboliy's RzquesS T Furthir, to accommodate

e S IT L e T

S
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. . :l
ont doctour on cumpassionate greund, o number of o
others in the choin arc to b uistg bed, However, as s
far as possible deponding on the merit of the casc, :
cffort will LC made to accommodate such cases, ) )
. The tenure on compassionate. cesting will ‘be  for
' 2 years only. No representation beyond this will be , .
accepted, - ' : ‘ o
. ‘ . . . s :
5,/ .Inttr-sc—sgnior;ty betwecn CHY ducter and AMC doctors .. ETTE :
. . k% ’
| Tncere is a doubt with regard to tne detirmination of Inter- o
Se=Seniority between AMC doctors amd CHS  ctors., It 'may ke npoted.  * %
that each Assam Rifles Bn is autheriscd one AMC ductor in the - . Cok
Tonk of Mjor. Some units are, however, holding sbC Capt in .} !
-plaee of AlC Majur.Inter—se~sgniority bttween AlC Capt and SMO hn oo A
the CHS cadre was decided by the MHA which was circulated under
_our circular No. Med/II-M/9-T8/1E (1) dat i 62 Apr Y3. It sh.ws o
that SMOs are scnicr to AKC Capt. Whercas CFO shall be Senior AU
to AMC Major in all cases., | : - , 2
l -
6, Channel of corrispondence/Redr.ss of Cirilvonces . . .
. It hes coml tou notice that CIES ductors ore often resorted :
tou dircct’cUrrcspgndendc with the Min.of calth apd Family Welfare A
Skipping over the dutihority of DGR, This is contrary to the proce- D
dure of orficisl corces,ondence. The CHS Jdocturs can submit ‘ B
crepresentations/applicetion addrosaod to tihe dj-propriate authority 1
but such dpulications, Tepresontations have to b routed through -
proper channcl vwaicn {(nzluces loesl «uthority, intermcdiary autho- :
rity snd tne llead L partnent, sny enrres sondoence violating the
whove pentionca g L will be Viewud sericusly., o
As Tegerds any Graevanees cticer thon peSting out, scrvice | )

seniority, fixation i Py and alike, represontotion for redress

Should pe wuGressin to DG, e resentations on survice motters
ete., as menticned cbhove Mmay DCoadarossa] to bt CHS but submitted

through poroger ciennel, '

7. 4R dn xespect of CHS doctors

The repurting period of 7Cik will Le Linancial ycar i.e.,

Apr te Mer and not colemler year i.e., Jan 4 Dic as per Min- order
. circulated vide Dte letter NG, B/1=i/239-35, 22% Gated 11 Mar-uy7. ‘

e regorting oificer will bo the eC/Unit o revicweing ooficer ‘

being the* DIG Range HQ concerned enc oD 1A will ondorse remarks

as a first technical cfficer (FIO). 1n res oot L oche Units under )
~direct control of' DGR i.e0, 17 Asvam Riilos . ] SESan Kitles cteo, ),

the reviewing otficer shall bLe Dir (Adim) .
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From; Dr NINGTHOUJAM 1NAOBA SINGH;MO(CHS)

Rear 18 Assam Rifles
C/0. 99 A P.O.

g
ﬁ.
To ‘
b
The Directorate General %f
Assam hKifles, 4
Shillong ~11, i iﬁ
(Eezsugteproper—chamel . ) | .
Subject: Transfer to a suitable Plain area or Home , ifﬂf
posting on extreme compassionate Medical " N E
Groungs, ' Y
b
Respected Sir, b
1, I, the undersigned, have the honour to lay the a
following few words for your kind consideration and favol- §
rable actions that please ;- it

(a) I was appointed vide Ministry of Health and Family
Wel fare letter No,A,12025/86/92-CHS-1 dated 22 Jan,93 and
I reported to this loc on 08 Mar,$3, Since then 1 have been

‘serving in this unit including J& and remo!e farward posts,

3
(b) Unfortunately, I have developed some respiratory ,
difficulties and allqrgg for the last two years which is dia~
gnosed as Allergic Rhinitis with Bronchial Asthma, K|
(o) The cliamtic conditions of this particular location |

s that most of the time it remains foggy and raining which

were the likely cause of my ailment as the problem is always’
exaqggerated here, , f
(d) 1 have undergone certain investigations and taken

treatment from Senior consultants which only gives temporaxy’
relief, ’ ‘

ie) Since it becomes a chronic ailment,certain complica-
ijons, like emphysema and affect to the heart, are inevitable
and now, I am virtually dependent on drugs for symptomat ic
relief, '

- ¢
(f) Unfortunately again my aged mothter a chronic pati-
ent of diabetes mellitus, is to undergo a major gynaecolo-
gical operation (Total abdominal Hysterectomy) after contro-
1ling her diabetes which requires constant medical supervis.
ion,

(9) AS my two other brothers, settled & seperate families
are not possible to look after the deteriorating health of

my mother,thexre is no one to take the burden except my sister
who is a student of merriageable age. So my presence and

care of my ailing mother is the need of the hour,

Contd..P/2,

.
':*fv:'*‘r'.‘:‘»:‘-:u,--?‘&1‘6:.’";@;@-?2!:.‘7%-‘%2“&‘
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(h) Moreover situations and medical facilities available’
here are not conducive for her to stay with me,

i) B would like to go for proper investigations and
reatment for myself as well as for my mother as soon as

possible which is not possible at this present remote post~
ing place,

(1)

nowadays,

profession and often 1 g
, most dangerous complica

Because of the physical and psychological disability,

I am unable to contribute my ful)l capability in the
g to severe depressions which 1is the
on,

2. So, considering all these points, cited above, 1
humbly request you to transfer me, in a climatlcally.suitable
area where medical facilities for proper investications are

available, preferably to 24 AR and 30 AR in Imphal before it

is too late to correct the impending comovlicat ions, s

3. I would be ever grateful to you sir, if you kindly
conslder my genuine case on extreme compa551onate grounds

and do the needful favourably.

4, "Medical documents enclosed,
5, Thanking you Sir, -
Yours faithfully,
e N. EiAmU€~%j/\
| g™ Mk 174 ( Dr. N. L. singh )
Dated : Octs1995. 0 (C fis )
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gw,AL INSTITYTE OF MEDICAL SCIENGES HOSPITAL LAMPHEL, IMPHA}

Jh

A/'Q /
’_ / Hospml Numbov
- or /ﬂ) Aﬁ / /’ é
S (AN Ey 2 / .
g : : ipation A
s ﬁ e A . ———
‘A\e MM " .\s,wm 2y
“P.0 Taluk/Dlstnct ,sim ’
(".F;_amu‘clﬂulband': Namé  Occupation Lonang UMD Coyeee,
Refered by ( Name of Doctor ) Dr, By, N, Tombi Singd,
;L RIMS Staf! Designation Department Evadrn, Welnonday,” Friaa
If RIMS Student Division &
' RECORD OF DIAGNOSIS
No. Date Disgnosis Code No. l ‘No. l Date | Diagnosis Code No

[)

0o i |1 A A

é"l >
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o =
,Mw&
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Htslory. Examination, Trutmoq( & Progress ﬂyco:
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RECORD OF DIAGNOSIS
Diagnosis! ' Cade No, l Po. | Date I Diagnosis I
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. o o - Phone :. 330079 .
"GENERAL MEDICAL, CLINIC N
P + Irabot Road, Imphal - 795 0o; e
- Ref. No, Dato...... ... |
' Name - - Vhll'lng Hrs. T | ‘
Ago - Sex T o Week days j gam, (o §p.m. _. |
Address - ,,_Téi\ﬁ\‘ c‘"‘,ab{;o_; ::7::‘-’;; : ::: :: :: :::: |
57 7\ ‘f

. {g:'uam..._.......... 5 | ' f
To\prn IT MAY GORZERN

NN 1/ 1

fpRL hy
This ig to certify M‘m F{ N.I.Singh of Lairik
Yengbam Leikai,

T et i g e

taking medicings under my advice for the lasgt two

He isx advised to avoid eXDosure to

cold, damp and

fooqy ¢} imate.

o5 ala

He is not relateg to me.

i

. Date 19-g9-95

& N
£3

Ve
BRI S,

————

Fleate do not forget to bring it in the next visit tor oasy’
Report due on s Please do not substitute the Proscription,

Time ; Specialin available by sppointrent oaly,

relerence,
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| , : D EPARTMENT OF MEDICINE :
: REGINNAY, INSTITUTR oF MRDICAL SCIENCESS

P , " 70 WHOM T ‘MAY CONCERE ™

. | This 1s to certiry

that Dr. N, Inaoba Singh ages
31 yrs resident of Lairax

Yengham Leikaf, Imphal ig undexr
spital KO (Hyspital Koo 54753) .
onochial Asthmg specially on exposure
He ‘18 adviged to @vold 00ld exposnre asg

. »
:
. P = s e DA -

to cold atmosphere,
far as p¥xt icable,

)
" i 30 St

. ' ) _ o k

i i
( Dy, Th, Premohamd Singh )
AsBoo iate Proresacyr@ : A ‘
Degtt. of. Medioine o
Regional Institute of lfedioal"ﬂoienbes, o
D&mphel. . o '

o o

. : . 1 . : 3 R RE
Assoclets Profenner, . 1% AT CoLE L
Napartment o\ -dicine ¢ {,{ : o
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. Dr. HB. James o S :
» MBBS; H.S(EN.T) | ' | Phone NQ 20274
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S e pPhone : 330079

GENERAL MEDICAL CLINIC

Irabot Road, Imphal ~ 795 001

;‘ Ref. NO. . ' Da’tc......'.......... . | g

Name - Visiting Hrs, - 5!

Age ___*_Sex*______‘(’_ww /,‘" Week days t 8a.m. to $pm. k {

. A §und-y { fa.m. to 12 neon ,3'

Address < \ﬂo\ldoy t Sa.m. to 12noen ¥ i

'j ™ 7:.-‘u... - -
%w * \‘c’ e a, 5.;
:;&: . «, % ',u
B TO_WHOW\IT MAY CO !
Xig N o y b

it ~Manip¥_7 ¢ ’
SN This is to certify that Shrimsti Ningthoujam i

;‘ g Ongbi Manitombi Devi aged 73 yoars M/O Shri N.I. !‘g ’y

L Singh of Lairikyengbam Leikai, Imphal is a patient )
Faiiw : of this Clinic for the last 3 yearss Sho has been * B
M o t
:f;g e'xamir)ed by me .and diagnosed as a case of UTERINE :
Bl PROLAPSE with diabetes mellitus (NIDDM)e She has iy
i ) been advised to undergo surgical trestment (Major

. R
E’{‘if-';l","
Y

. Operation) after controlling her diasbetes mellitus. | E
At present she is under my treatment and requires

regular medical check-up with routine monitaring i
of the Urine and Blood investigations. g%

TR

£

She is not related with mes '-vﬁi
& R »
é( Al b
- Dated/Imph 4@
ated/Inphal , Consul ant f\rnmrnh_;s

The 15th Sept.!95

A e A ——————— - e v N e . -

"’
i‘ Please do not forges to bring it in the next visst fer epry refers- -
% Repott duc oa s Please do not subatitute the Beescription, . ;
% Time ; Specialist available by appoi..ront oaly, 1
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ClLE Medical La%oratory £o
C ik RM.C.-Gate, LAMPHEL, IMPHAL - 795 004
( RN L . iR Telephones : 224928 (Leb), 31002 (Ros)

CER)

1B -
g,f; %i;%ner rggco t F/7-9.95,
k74 ';"_‘:Ntmﬁ ! Mrs, N, Manitombi pevi

ISex/Kge  ; F/72 vgg Address 1 Lairik Yengbam Legkay t
41, Referred by '

i
(..tl’:':x ~f
W

ooy

S

T S Y bes Sy, * h,

T BIOCHEMIGRS EXAMINATION REPORT |

¢ . _TEST(8) DONE :Bléod Bugar Faoting & Fost Prandia]’ !

. — = TR U NORMAL FaivoE i

+ L —— e ——a

i . . Bl Sugar-Fasting b 108,3 * mga 60—~105 ’;
1

—————————
- —

: —2 hrs. P.P, 216.§ mg/dl ' up to 140

I R —Random mg/dl 45—130
&, i Serum Urea mg/dl 18-45

mg/dl 05-15

4. S. Creatinine
4y oS, Uric Acid

“* ee ea

1. 2 :8.GOT o U/L 5—40 .
' .5.GPT , ; u/L . §—35

", “¥;S.Alk. Phosphatase KAU. 3—13 ‘ ;
4 . ©S. Bilirubin—Tota) : mg/dl 0.3—1.0 :

s ~Conjugated : mgydl up 10 0.3

N ... S, Protein—=Total : G/dl 6—8 .
e —Albumin . G/dl 3.7~5.3 ) t
| o =Glubulin G/d! 2.3~36 : o
4.7 8. Cholesterol : mg/dl 150—250 St

108, Triglyceride : mg/dl 40140 o P.’
S, HDL-Cholesterol : mg/dl 3095 T
~! 178, Caleium ‘ - mg/dl 9-1] e
<+ 8. Sodium : . mEq/L 128147

7S, Potassium F : mEq/L 1.8-5.0 S

7" S, Phosphorus L mg/dl 1—5
. . S.Amylase somogyl U/dl 60~160
"¢ S, Acld Phosphatase - KAU 1~5 R
" UL up to 50 ' T ) 2

/L, . 70—240 , - "[ ¢

'“-'.’,'_. ' 8' Cpx ’
" . .S LDH L e

et . . 4 e
+.- Others ~ S L T
o ‘ . i | P ? :
L e ' ’ 4 vl RS g*
P - o o ' Tt

6 thologist . T

£ el

7., Mote : Please refer strictly to the normal ranges given above, s the noremal Y
[ - . - ol
L - values.may be slightly variable with ditferent methods and kits used. C
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éac,emp Nmu.27lk/22ﬁﬁ/94-95

. NEVIUNAL REHABIFT
. 3 ‘_"’!’34 ‘ ’ s

) £ pain &
last 10 months which
is no history of inju

} v.'diebetic & she is op antidiabeti,
”Hbstihistoryzw Nothirg significant.
‘wxaatmant~htaccry:-‘“Nil“““

B Examination;.

\
ROM left shoyjger Abduction - 450 Flexion 900(.)
nternsl rot;tion,~ Nil, Externs ¥otation Njp) 3
Adhesivercapqulffis léft shoulder,
Manipulation Under sedatiop on 22.e,94
1)l8.w.D. left shouldey
2) ROM exercises legt shoulder,

3) Check up on 30,9, 94
] v..o\)-‘ 'E/(eﬁa&.av /9«,_,_ foa., mu“‘? X
T e Reesffe. o, .
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SHT N.MANITOMB]
75 YEARS
L.Y.LEIKAL
oa.s.xauweocnouan

Date

i L XN

08/12/¢';

b X R PR

.

CHENICAL PATHOLggy:

RESULT(S) HETHOD(S)

: o NORMAL RANGE (s)

—------.n---u-—

+ Fasting~ 66 mgse . Oiidnse/Peroxidase
Y . 60-100mge s
od,Sugar,Post-grqndtal- 251 mgsg Oxidase/Perox|qase
e L Lo 60-140my<s
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ANNEXURE - +j

- = a - |
U ATEr. . BY DR SS SHaM S
SMO 30 ASSAM RIFLES——" @ @

‘ 1
- D -
.Dated; é&i;_&fﬂ__gs ( Dr. S s Shah )
_ . Senior Medical Officer
‘Station; C/0 99 AP0 30 Assam Rifles



